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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (Zz)

0.A. NO: 749/87 1939

T.A, NO:

DATE OF DECISION _6,7.1992

R

Shri P,S, Kaura Petitioner

Shri G.S, waliea

Versus

Union of India 4 Respondent

Advocate for the Respondent(s)

CORAM:,"

~ The Hon'ble Mr. Justice S$.K. Dhaon, Vice Chairman.

The Hon'ble #%, Ms, Usha Savara, Member (A)

4,

Whether Reporters of local papers may be allowed to see the
Judgement ?

. To be referred to the Reporter or not ?
. Whethertheir Lordships wish to see the fair copy of the

Judgement ?

Whether it needs to be circulated to other Benches of the
Tribunal ? 3

(S.K. /%haon)

Vice Chairman,

Advocate for the Petitioners
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Shri P.S. Kaura ' ... Ppplicant,
V/s.

Union of India and three others «++ Respondents,

CORAM: Hon'ble Shri Justice S.K. Dhaon, Vice Chairman
Hon'ble Ms. Usha Savara, Member (A)

Mr, G.,S.Walia, counsel for
the applicent,

ORAL JUDGEMENT

) Per Shri Justice S.K. Dhaon Vice Chairman {

Shri G,S.Walia who appears on behalf of
applicant states that during the pendency of the
application the applicant has retired from service,

¥ And, therefore, this application(tg;omes/infructous.
It is accordingly dismissed., We however make it clear

will
4, that the dismissal of the application/have no bearing

4 upon pensionary benefitaff—theﬁapplieant, if any;}Utaiﬂkanl"
«'And we also make it clear that whatever pension is being
paid to the applicant shall be continued to be paid,

With these directions this application is disposed of
finally,
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(/U(;HA[?AVARA ¥ Q. (s .K%ON)

MEMBER(A) VICE CHAIRMAN
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